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Misc.Application No.350 of 1994 in

APTLICATION MUMBED :

APPLICANTS: - - BRSPONDENTS: -

Sri.N. Gopal Rao v/s. Secretary,M/o Gommmications,N Delhi & Others,
Io. = '
1. Dr.M.S.Nagaraja,Advocate,No.11,Second floor, ﬁ )
o First Cross,Sujatha Complex,Gandhlnagar,
- . Bangalore-5¢0-009, .
2, Sri.M.Vasudeva Rao,Adl1.C.G.S.C., - )
High Court Bldg,Bangalore-1I. , S

1 _yig,

Subject:= Forwarding ci copies of the Urders passed by the -
GCentral adninistrative Tzioural,Bangalcre.

Please find enclosed herewith a copy nf tha’ &RDER/
STAY WRDER/INTERIM ORDER/, passed by this Tribunal.in the above

mentioned applicatior(s) on =8=04
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CENTRAL ADMIN ISTRAT IVE TRIBUNAL
'BANGALORE BENGH

@ . : Second Floor,

Commercial Complex,
Indiranagar,
Bangalore-560 038.

'Da‘ted:- 19 APR isy-.

APPLIGATION NUMBER: 464 of 1993,
APPLICANTS: 2ESUNDENTS:

Sri.N.Gopal Rao v/s. Secretary,M/bd.Communications,NDelhi
Te. and Others.

l. Dr.M.S.Nagaraja,Advocate,No,1l,Second Floor,First Cross,
Sujatha Complex,Gandhinagar, Bangalore~560009.

2, The General Manager,Bangalore Telecom Dis tiict,
Chamber of Commerce Bldg,K.G.Road,Bangalore-560009.

3. Sri.M.Vasudevarao,Addl.Central govt.stng.counsel,
High Court Bldg,Bangalore-l.

Subject :~ Forward‘ﬁc i -
: NG af copies of the Orders
Central administrative Tribunal,Banggigig.by the

Please fing enclosed herewi
f lerewith g3 copy of the ORD
STAY TERT} S
A .CBDER/INTERIM ORDER/, passed by this Tribunal in the above
mentioned application{s) op 3lst March,1994,
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CENTRAL ADMINISTRATIVE TRIBUNAL 3BANGALORE BENCH .

APPL ICATION NO, 464/1993

THURSDAY, DATED THE THIRTYFIRST DAY OF MARCH, 1994

Mr. Justice P.K. Shyamsunder, vice Chairman

Mr. T.V. Ramanan, Mmember (A)

Shri Ne. Gopal Rao

S/o. R. Naresimhaiah

Divisional Engineer

14/3, Nrupathungz Road

Bangalore-~560 002 ssesse Rpnlicant o
BY : |

(br. m.S5. Nagarzjz, Advocate) :

{ Vs.

1. Union of India
reprasented by Secretary to
Government, Mministry of Communications
Sancher Bhavan, Ashoka Road
New Delhi. .

2, The Director Gensral
Depertment of Telecommunicatiocns
Sanchar Bhaven, Ashoka Road
New Delhi.

3. The General Managser
Telecommunications
Karnataka Circle, Gandhinagar
BangalOI'e—SGO 009, sesas RespOﬂdEHtB

(By Shri Mm.V. Reo, A.CeCeS.Cs)

0 R D E R
(mr. T.V. Regmanan, Member (A))

we hsve heard the lsarned counsel for the
applicant as well as Shri m,V, Reo, standing counsel
for the respondents, Sténding Counsel files photocopy
' \{M¢// of an ordsr of the Government of Indie, Departmsnt of
Telecommunication Noe. 4~24/90=-pAT dated 10,Z.1994 which

was forwarded to the Chief General Manager, Karnateka
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Telecom Circls, Bangalﬁre, under Department of

Telecommunication 1att§r No«4-16/93-pAT dated

earned cqbnsel for the applicant
in view of the fact that the

as now isabed the letter dated 10.2,1994
| ,

'oving the anamoglies that had arisen
of grant;of advance increments for
gher qualiﬁications in Enginesring, ths

case shouhd get resolved in terms of that

however, Qubmits that he is willing to
is applicaﬂzon but made a reguest to us
d dxrect'the Department to finalise the

Tppl1cant iin the matter of his receiving
[
all dues in Harns of grant of advance increments with
1,5.1990 wlthin a reasonable period of

case of the

effect From'

Yed Standlﬂg counsel does not have any

time, (ear

objection to} our making an observation as reguested

|

for by the learned counsel for the applicant.

| |

2, ccordingly, the application is dismissed
as withdrawn. ue howavar, direct the respondent no.3
to take actiLn in the icase of the applicant in the

licht of th ‘instructQOns conteined in the letter no.

\
4=24/90-pAT fdated 10.2.1994 within a period of 4 months

from today positively as the learned Standing counsel feels

that the De Frtment w#uld require that much time to
| |
dispose of the case of the applicant. Ths application is

disposed of accordingﬁy. No order as tc costs,
!
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| (P.¥. SHYAMSUNDER )
| VICE CHAIRMAN
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